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CENTAAL ADMINIS'l'RJ.\'!'IVE TRIBUNAL ALLAHABAD BENCH 

A!.. LA HA Bl\D • 

Da ted : This the 2nd day of April 2002 

concempt Application no. 269 of 2001 

in 

original Applica tion n o . 330 of 1999. 

Hon ' ble Maj Gen K. K. Srivastava, Hember A 
Hon'ble Mr . A. K. Bhatnagar .. Member J 

Juned Ahmad , S/o Late F . U. Siodique 

Ticket Colle ctor Northern Railway .. 

Lucknow Division At Prayag Railway Sta tion. 

By Adv : s ri A. K. Srivastava 

versus 

1. t-1r . s. Dashrat h i, Gener a l Han a lder , 

Northern Ra i l v!ay , Bar oda House . 

New Delhi. 

• • • 

2. i-tt. Jonh Hat hew .. Division Rail way Manager, 

N. Rly ., Allahagad Division .. Al lahaoad. 

Applicant 

3. Mr . Amit vardan , sr . Div is .:. on Commercia l Hanager, 

N. Rl y ., Allahabad Division, Allahabad. 

4. r-tr . Rajeev l<ishore , 

D. R. M. (P) .. N. Rl y ., 

Allahabad Division, Al lahabad • 

By Adv : sri P Mathur . 

0 R DE R 

Hon'ble t1aj Gen K. K. Srivastava, AM 

• •• Respondents 

This contempt application has been filed under 
L ~,. 

section 17 of A.T . Act .. 1985, for wilful~ disobedience 

of t b e <.1rder of t his 'l'ribunal dated 26.4.2001. 
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2 • The 'l'ribunal vide order dated 26.4.2001 passed 

t he follO\'ling orders : 

" For t he above I find, the impugned oraer has 

not be en issued by the a uthority who was competent 

to iss ue t he s ame and, therefore, quash accordingly. 

Howeve r, t he competent authority is not precluded 

to pass fr e sh order. The ~ is disposed of 

accordingly. There shall be no order as to costs." 

According to this judgment t ue order ·was quashed because 

it wa s not i s sued by t 11e competent authority. However , the 

r e s pondents wer e g iven opportunity to pass fresh order . 

sri P Hath ur, learned couns el for the respo11dents 

filed counter af f i davit on 7.3.2002, in whi ch it has been 

averred by the -respondent s t hat in !->ursuance of t l1e dire ction 

of t h i s Tribunal mt e d 2 6 . 4.2001 a fre s h order by the 

competent authority i. e . General Manager (P), No Rly •• Baroda 

Ho use , New Delhi na s been issued (Ann CAl) transferr\i.Og 

t he a pplicant from Allahabad t o Moradabad Divisio n. The 

said order o J.. General 1·tanager ( P) , N. Rl y ., i s aduressed 

to D . R . :1., N. Rly., AllahaLad. D. R. H., N. Rly., Allahabad 

in compliance t o t he or der o f t he General Manager date d 

8 . 8 . 2001 iss ued order on 29 .10 . 2001 (Ann CA 2) . I~~~ 
L l..,._ j 

have c om plied wit h t l. e :i,..' n. '6't:~.IC1~;.:i:.e11rs our opinion , the r e s ponden t s 
l.. ~ 
t~ direction _ of this court and no ca se o f compempt is 

made out . 

4 . sri A. K. Srivastava , learned counsel for t he 

a pplicant submitted t hat in f act the attitufie of the 

r espondents towards the a pplicunt has been discriminat~ry 
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by transferring him from .Allahabad to t1oradabad as he \•ras 

appoint ed at Allaha bad on compassionate ground and he is 

entitled for relief. The a pplicant if.so uggrieved, is 

permitted t o come on original side . No case of contempt 

i s made out. Contempt proceedings are d r opped . notice 
• 

issue d to r espondent no . (. i s di s charged . No order 

as to costs . 

Member (J) 
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